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1007 Licensing of Arts,

Tuesday Morning, August 21, 18G0.
PreseNT :
The Hon'ble the Chief Justice, Tice- President.

No other Member of the Council
was this day present, and the Vice-
President adjourned the Council till
Saturday Morning, the 25th Instant,
at 11 o'cluck.

Saturdey, August 25, 1800.
PrEsesT :

The Hon'ble Sir Barnes Peacock, Vice-
President, in the Chair,

Hon’ble Sir H. BB. E.
Frere,

Hon'ble C. Beadon,

H. B. Harington, Esq.,

1. Forbes, Fsq.,
A. Sconce, Esq.,
and
Hon'ble Sir M, L.
Wells.

CUSTNMS DUTIES.

Tur CLERK presented a Petition
to the Council from certain proprietors
and lessees of rum distilleries in the vici-
nity ot Caleutta and in Jessore, praying
for a reduction of the present rates of
Duty upon the manufacture and ex-
portation of rum.

Mz. SCONCE moved that the Peti-
tion be printed,

Agreed to.

PENAL CODE.

Tue CLERK presented a Petition
from the Br.tish Indian Associati n
against the infliction of corporal pun-
ishment for certain offences uuder the

Penal Code.
Tur VICE-PRESIDENT

thiat the Petition be priuted.
Agreed to.

moved

PASSENGERS ACT.

Tur CLERK reported to the Coun-
cil that he had received from the Home
Department copies of papers relative to
the question of oxtending the provi-
sions of the Imperial Passengers Act of

LEGISLATIVE COUNCIL.

g
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0
1835 to the carringe of pnsscngem‘ dfml?l
India under tho authority conves*
Scetion 99 of that Act. 3

Sz BARTLE FRERE move
these papers be printed.

Agreed to.

AW
LICENSING OF ARTS, TRADES
PROFESSIONS.

I

The Order of the Day_bcm"":,frfhc
for the adjourned Commitee for the
whole Council on the Bil do proe
Licensing of Arts, Trades, 87
fessions”— b

Stk BARTLE FRERE alr
the last time he had the hono’ o 10
dress tho Council with regar® o, e
Financial measures of GO"C""'Z pieh
expressed the diffidence and Feg™™ i
he felt in being charged with ﬂ;el: el
ment of any measure 'wlucll “LY (h
brought in and carried 'thl(r)'lb a8
Council by the late Mr. Wllsoe'to ke
then it had pleased I’rovnde!lc‘ir gartl?
him from smong us, and he 1Ilr0"}”'h'
Frere) belioved there was n-Otdod 3
out India a single 1-ight-ll}1"lcmh pid
lishman who did not feel hi¥ ‘0‘ L
personal as well as a nation® teuigenf‘?
was sure that, when thoe "3110 g
of this melancholy event I‘f’mwou d b‘;
land, Mr. Wilson's 08 ) fba
mourned in the same manan}“(‘)‘ sl
of Neil, of Tavelock, of NI¢™ &
of Pecl. What Mr.
would bo to Governments 0t
who had labored with him
derstand. 1f he I¢! -
when it fell to his (Sir BY vg of 0%y
lot to make o few am(‘ll(.l"‘c:: mcﬂ*‘u
sights and cmissions l“l_“vul
stampod  with tho EPETpen
Right Tlonorablo f'l‘w,‘]“(;u,s) b5
hoped that his (Mr. Wils tc"‘l’orﬁfefl'
from the Council was onl 10
how much stronger
ings be when he fou (i nof
trusted with the prosect’ gt By

. brot 00

sure which had been ]{i“‘htl )
Jeft incomplete by I8 25 of
ble fricnd. KFor any U gtiof
kind and, indeed, for ﬂ!"yr wllaol.oﬂg,
nected with financds ‘1 Qe
peculiar privileges 807 5us &
and they wero as consP

aid 1
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gen@l.

in a;]ﬁ}’ nckilowledged in this Council
0!ninion}; other part of the Queen’s
1 cxporsy it Wi ROt only that wo
11ke view lence of hig lurge statesman-
tl‘nnsn.Cticianfl great abilites in the
b“ﬁiuess b o cvery branch of publie
. but we felt the same confi-

fellce

3eet conpge 1;3 opinions -on every sub-
ecorge : ed with finance which was
Party 5y 10 him by men of every
Yy ome. e was a  master
oylg craft, and no other man

}hat ag}?:;}::y suce-ed in acquiring
xn s Tud of public confidence
Nattrg JUdgment on all financial
Possegge which Mr, Wilson so justly
Pould olai, He (Sir Bartle Irere)
0 shnul(ln] Do such qual fication, an |
Calty « © 1AVe felt the greatest ik
‘;{;an_y Wml.i{nde"t_aking the completion
N ¢ frieng 1, v;h'ch‘ his Right 1Lonor-
V;)t boon g a.m left incomplete, had it
tql"nmeut 0 vl;lrlla" ter of duty to the Go-
Wisb %, 204 ‘hich he had the honor
|1:u1\ Which his

eXpp,

llll{.clomp]i:mce with the
1ght Honorable frie
% - zht [onorable friend
Btm“kilm tS‘:d on his dying bed. Un-
hoﬂnces, Txe (g_tnsk under such circum-
e "8 only llf‘ Bartle Frore) felt that
tl u”dﬂl‘too](omg a simple duty, and
Qu:t trong 1( that duty in the hope
of: it ltr,oun;vould be given him to
“_itll‘eslnnptio° LIt was in no spirit
Eidl the "ty l:rl that he would proceed
pr o :,1" but there wero con-
“'hic.(fe o ‘lclldl encouraged him to
1ﬂl‘th the Rjp) 10 first place, the work
thoslmrtiully % 't Honorable Gentleman
g ) SFCn )o."‘l’_lUte. was founded on
ik hag l'errl feiples which for years
atheo8ulated our fingycial l;):l.‘ic)\'
i

Priy; Mher pyy
ey, PATES of the British BEmpire,

lik, ~hles

@ 80 0
dom M grrogs J:'Ollld and simple that,
(t,n% Ntrngion a‘]‘:lm,tthey appear after

g o M 08t gelf-evid

N ow dent, and
bein n diﬂicurllt Y & mastor work’man
{‘}leg tuly and Y Was to ensure thcix"
t‘QBi’ 8gain, tw:(l;lthfully carried out
a ollgug:.. 0 Were e Theillis
ﬁlytlu OWing M, “][)ecu]mr facihi-
e, © whig o’ ihson through
: L he had put his band.

nllcl “’usl

1 11§ C .

lig ()POL}(L:T‘ ness of intellect and
loy 84 busir i |
| fro ess habits, that

; Btinety, clore-haud with the
oexecute'ss Whatever he in-
lioyeq o hie (Sir Bartlo

at, at the time he
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commenced upon his financial mea-
sures, his Right Honorable friend had
clearly laid out before him schemes of
work which he expected would have
occupied him many years befo-e their
fulfilment. He left everything connect-
ed with the measures o which he was
engaged, so prepared, that there was less
dilliculty than miht have been expect-
ed in taking up his work. ~ But,
besides this, there were also two Sources
of confidence, which enabled him (Sir
Bartle Frere) to feel s me trust that
he might suce ssfully carry through the
task before him. Ile (Sir Bartle Frere)
hal, and so, he was sure, every other
Member of this Couneil bad, the most
unbounded confidenee in the resources
of Iniia, if time only were allowed for
their full development, He also felt
the most unbounded confidence in the
patriotic feelings of our f' llow country-
men who were associated with us n
this country, whether in or out of the
Government service, and he felt sure
that he wight rely on the entire sup-
port of this Council in giving its honest
experi nce and advice on every subject
that came before us. Still the task
was one of no «rdinary difticulty. Rely-
ing on the asy stauce he had before him,
he hoped to be able to carry it through,
and whatever might becomo of the
workman, the work would be carrie
on for the snke of the country.

When Mr. Wilson last gave o gketch
of his financial schemes, he stated very
c'early the condition in which we then
gto d, and he skotched out the measuros
by which he hoped to seo th'nt condi-
tion improwd in the course of the next
twelve mot:ths. - first of all advert-
ed to the reductions  which wero
necessary to be made ip all branches of
exponditure. The period had not yet

arrived, and wus not likely for some time

to come, when it would be possible to
state the prccise amount to which those

reductions ight each. Bt he might
{ ricfly state thab there was cven greater
rouni ¢ of large 1"cductw'ns ol expendi-
eing carvied into effect than when
lxisﬂnnncmlstutemcnt.

Mr. Wilson made
Sinca then Wwe had been geriously

threatened with a famine u the. North-
Wostern Provinces, and a COnS}t!emble
diminution of reverue was anticipated.

T3
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He trusted, however, that all ground
for this serious alarm might now be
said to be at an end. It was truethat
there had not been a good season, but
still there was ground to hope it would
not be such a one as would embarrass
the finances, or seriously derange the
calculations on which Mr. Wilson
founded his echeme. Since his last
general sprech on the question, the
Military Finance Commission had con-
tinued its useful labors, aud now at
the end of twelve m nths after its ap-
pointment, the wisdom of that mea-
sure was becoming apparent, and he
had, no doubt, it would be found a most
powe: ful engine in bringing our finan-
ces into order. Since April last, a
second Commission had been appointed
for the purpose of reducing the expen-
diture 1n the (Civil Establishmerts,
but it was imprssible as yet to say
what the result would be.  Within the
last few days a Police Commission
had also been appointed, and it was to
be hoped that it would be found most
useful in effecting a reduction in the
expenditure on account of Police and
other levies and temi-military bodies,
Above all, there was that very effec-
tive systemn of «stimate, bndget, and
audit as explained in the publshed Re-
solutiin of Government. It would
take fully a twelve month before that
system could come into full and active
operation ; but it was to be hoped that
the mensure was a sound one, and
would in future years be of the utmost
service to the Government, by enabling
them to control the general expendi-
ture of the State. Ile might mentiou
that, during the ecurrent year, the
budget system had  for the first
time been in force in the Public Works
Department.  Out of the sum total at
the disposal of the Government of
India for Public Works, assigninents
had been made to each Government
in proportion to their wants as pre-
viously estimated by the local Govern.
ments themselves, and there assign-
ments were made in such a form as
would leave to the local Government
much “greater latitude and choice in
suuctioning porticular  works, and
would be the foundantion of a system
which would enable the local Govern-

Sir Bartle Frere

LEGISLATIVE COUNCIL.

9
Trades, &e. Bill. 1012
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of the
Tndit

ments to make the best possibl
that proportion of the resources
State which the Government ol
would be able to place at ther Ay
posal. But as Mr. Wilson repent® o
reminded us, the utmost extent of Ol
reduction could never make both €%
meet without additional taxatioh .,
need n-t tell tho Council thib r
Income Tax, the Stanp Act, a0C "7,
measures of Government to ”’C:'se.
the revenue, had already been p'q:i(,ﬂy
He proposed to-day to - explain br e
the alterations which Mr. WJlSO“_I;he
posed in the general provisions ¢
Licensing Bill, On some illt"”e“
Lie hoped to uddress the Counc! Ovhich
subject of the Currency mensure ‘u hod
the Right llonorable Gen'vl‘"l["lm; he
left in so very advanced a stnte ) gerl”
(Sir Bartle Frere) anticipated M5
ous difliculty in carrying !
effect, 'nci'
e wonld now explain {he I:l:d 0
pal changes wiich it was ‘).l'()p()il'cndf
make in the Licensing Bil ';( 106
before the Council. 1le “:o”urlittt"’
ask the Council to go into ! Q”h(‘ w0
on the Bill to-day, as he ww,.'iuf"d
have the proposed nm(‘n(hn.entﬂ,llmrubl*’
and placed in the hands 0 (for di
Members before they came oF
cussion, ] first plﬂ"e'
Mr. Wilson had, in the e of the
proposed & chan:e in the “thf’ gru""
Bill, so as to make it one f”r,',ing At
of certificates to persons "Xe”'tl' Liceﬂ""S
Trades, or Professions, and 0 +
to dealers in Tobacco. the Billy,lrl
In the second Section of lumerﬂt'ot
was proposed to omit the M e Sl]ef,
of professions introduced by the gefi?
Committee, and to rever! ° P
ti n in the original Bill.
As the Bill now stoods
would be liable to pay 4 This . e
Tax and lncome Tax: w
not in accordance WIb© g i
; | at!
ple of the License

0
plenent to the Incolt o 1 o
than as an additional iM% el C}uri‘
proposed, therefors, thad Tie e

whero the two taxes “")uttmnouoml“’
dent, as the Bill now #4050 1,
should only be levied, £ the I
the Bill & supplement 0

Tax Act.
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It was proposed to insert a provi-
®lon, that certificates of persons dying,
or transferring any business, should be
transferable to the heirs and as«igns
of the person who took out ths cer.
tificate, and it was proposed to oxtend
the exomptions in Section XV of the
UL, 80 s to include all laborers and
Working mon whose wages did nob ex-
°od f.ur annas per diem, and to sol-
diors, sailors, and o' her persons in the
Teceipt of salaries from Government.
This brought him (Sir Bartle Frerc)
Yo the objestion which had been raised
3’0 the 13ill that it taxed Artisans,
tadesmen, and Professional persous
nd exempted salaried servauts of Go-
Yernment, annuitants, and pensioners,
But hie (Sir Bartle Frere) hoped, that
ho eoulq show that this objec ion was
19t well founded ; at any rate it would
9 levs applicable to the Bill as it
¥as proposed to amend it. I[fe need
"ot rowmind the Council that there
¥ere large numberas of those who
Yonofited move than any other elass of
the commun-sy by the prosperity of the
tountry, wnd” who contributed most
Moly in Bugland to the public rove-
bue, by paying to the Bxcise and Cus-
toms, "but” who hero escaped almost
Untuxed. ‘Fhere wns no class on
“howm the burden of supporting the
State foll g lightly as on the wminor
raders and Artisans, and there was

{Aucvust 25, 1860.]

Trades, &c. Bill. 1014

under the B8ill, as he (Sir Bartle
Frere) proposed to alter it, because
Barristers would generally be exempt,
but le mentioned it as an ilustra-
tion of the essential difference in the
prin-iple which should regulate the
taxation of the two classes.
With r« gard to Tobacc, a great masg
of very valuable information had been
received from the various Governments,
the more important p rtions of which
would be liid hefore the Council. Much
of it had bear ng on other questions
than that immediately before us in the
Bill, which related merely to the rates
to be charge i for Tobacco Licenses, The
object of Qovernment was to fix the
tax at an amount so moderate as not
to force any one who now dealt in
Tobacco to give up that branch of busi-
ness, so that every present seller of
Tobacco might take out his License and
continue to sell. For this purpose, the
rates had been fixed purposely low, and
would vary in classes from one hundred
Rupees for the largest wholesale dealers
down to two Rupees per annum for
petty retail sale.

1le (Sir Bartle Frere) hoped, next
woel, that the propvsed amendments
would be in thie hands of all Members,
in time to admit of the Council pro-
ceeding to consider the Bill in Com-
mittee a6 th ir next sitting, and he,
therofore, bogued to move that the

100 80 benolited by good and orderly
Jovernment ; their profits and earn-
g3 incrensed with the prospority of
9 country in a far highee ratio than
Moat other elasses, and it was vight that
thﬂy'ﬂh«mld contribute in proportion.
N 4t it was otherwive with persons who
ud fised inaomes from salaries, pen
Suns, op snnuities. Their incomes
Wero stationary, while the cost of liv-
"8 was preatly enhanced. To take
he stample which had been cited, it
‘4d been asked why shonld Barristers
"y, and Judges be exempted ? The
Mwar was that Barristers prospered
th the growing prosperity of the
mairy, and their incomes increased,
Berous the Judpe’s income was sta-
onary, though the cost ot living had
~ Constant tendency in a prosperous
COmMmuaity to increase. ‘Lhis exam-
Ple would hardly bear illustration

Committee on the Bill ba postponead till
Saturday next.

Ste MORDAUNT WELLS said,
when the Bill was last in Committee,
he, together with one or two other
Members, expressed sime objections to
the Bill as it then stood. Certainly
his main objection had been met by tha
alterations which had since been made,
and which had been referred to by his
Honorable friond opposite (Sir Bartle
Frere). But as he (Sir Mordaunt Wells)
should, in all probability, not have
another opportunity of stating his
views, he wishod to explain why he
was prepared to give bis assent
to the Bill as it now stood. His main
objection to the Bill was that he cone
sidered that, if persons in the receipt
of two hundred Rupees a year who

came under the Income Tax, were to be
subject to a Licensing Tax, we should be

woow
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taxing them at the rate of seven per
cent. upon their incomes, and he believ-
ed it was felt by several Members of
that Council that that was an amount
of taxation which would press very
heavily upon the industry and energy
ot the lower classes, and that whatever
might be the necessities of the State,
it would be far more advisable that we
should veek for other sources of income
than act unjustly towards the poor.
From the statement now made by his
1lonorable friend (Sir Bartle Frere), it
appeared that it was not now intended
that the Licensing Tax should apply to
any individual who was liable to the
Income Tax, and that, if the Council
should sanction that measure as now ex-
plained, the result would be what the
late Sir tobert Peel and his Right
Honorable friend so much desired,
nunely, that all classes should contri-
bute more or less according to their
means to an Income Tax, because all
classes would benefit by the improved
condition and prosperity of the coun-
try. There were many persons on five
hundred and eight hundred Rupees
a year, who could not afford to pay an
Income Tax so well as the Artisan, who
liad not to pay for the education of his
chililren, and had no position to main-
tain or other claims upon his purse,
as the former had. Besides, an Artisan
in paying that tax, would, more than
any otber class, bo dircetly benefited
by the prosperity of the country, and
lie (Sir Mordaunt Wells) tharefore
rejoiced that this Bill, in conjunction
with the Income Tux Bill, would have
the effect of imposing a general tax,
and that all classes would be improved
by the system of finance introduced by
his late {riend Mr, Wilson, lle (S8ir
Mordaunt Wells) would therefore say
that whatever objections lio might have
tuken to the provisions of tho Bill as
it formerly stood, if he had continued
in the Council, he should have given
the Governmeut his warm support
in carrying it through. 1t was impos.
sible to realize the loss which we had
gustained in the death of his Right
Honorable and lamented friend Mr,
Wilsou. He (8ir Mordaunt Wells)
had the privilege of kuowing his
position and watching him in  his

Sir Mordaunt Wells
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in In&

Jaunt
Morf (his

eminently successful career
land.  Perhaps he (Sir
Wells) was the only Member ©

Council who had had that oppOl'tm;lH;
ile knew woll thie confidcnco ]“t” ldi.-l'

had been reposed in him by th el
tinguished men with whom be Luu'?
from time to timne, and he (8ir Mord:ime
Wells) would only say that at the di
his lamented friend took ollice 18 Jn,uld
it was n sacrifice which no one? ew
thoroughly realize. ~ When "veﬁiaht
] & o,
the degree of labor which the hid
Honorable Gentleman devofe® oy
duties, and that in the face of ’cP.(;lu.:
warnings our late colleague C‘”‘t:)king
to go on in the work without 2%,
at the danger which gurrounde
there was no instance in the 1 cot”
this country of a man who w#3 9
pletely regardless of pereod® =k
deratione as to persevero 10 "ssolely
up to the very hour of his (_*eath’- duty
from the high motive of doing ”59 ob
to his country. In maling th,et thef
servations, he was persuadC Jem”
would be concurred in by every Jei
ber of this Council, and he "““.e,el' of’
because he might not have ano uut"l’
portunity of addressing the et
Ho should look back with su“si tho
that he was called upon t0 ﬂ'f‘ttx pilk
Council in passing the Income ” pod
and he rejoiced to say thutj;,ionorﬂbl';
been remacked by the Right a8
Gentleman, the Counct h?(lout ’
8O important a measuro “;f 1
single division on a (lll(‘St:”"
lo. It was gratitying 0 * .
Ehis had beoxftl\o c‘zme whot :?nc‘*‘sul:
lected that, when the 885 Lign
was introduced in Eug!".”d’ ! nd Pe',,
with very strong opbom“"”’,ouring :0
tions upon petitions emn® lussi"v o’
from all classes agninst it$ P pis B8
law, The support which * =
Honorable friend had “‘C.tl
the Kuropean commun}tY f‘lnglﬂ"
such that tho people it ]lc !
utterly astonished ab lt(: ht 1 thé
reception given to the .gﬁ b
able Gentleman’s meas
European community- co!
tain that if tho Huropest
had not supported tho o I
and his Right 1lonora®
such a critical e

n e (}01'
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[Avausr 25, 1860.] Sir Mordaunt Wells. 1018

powers and all that persussion so Scction 6 was transposed so as to

peculiar to him, the Income 'Tax would | stand after Sect'ou 2.

lever have been earried out. Sections 7 to 10 were passed as they
He (Sir Mordaunt Wells) had one | stood,

More observation to make. It had Sevtion 11 was passed after a verbal

been said that, in consequeace of the | amendment.

los which the country had sustaiued Sections 12 to 22

by the denth ot the Risht Honorable | they stood.

Gentleman, there would be a pausein | | Section 23 was passed after a verbal

earrying out the measures left un- ! amendment.

eomplet-d by him. 1le rejoiced to see Sections 2+ to 31 of Chapter 1V

that such was not the cnse, and that | and Section 1 of Chapter V were

the Government intended energetic My | pnssed as they stood.

o pursue those grest schemes intro- Sections 2 and 3 were passed after

uced into this Council by the late | tho transfer of an explanation from

Right Honorable Mr. Wilson. Let | the former to the latter.

the Executive (Rovernment pursue that Sections + to 11 were passed as they

courso, and he was sure that success | stood.

would crown their efforts. 1t wasright | Sections 12 and 13 were severally

that the millions of natives whom we passotaftcra verbal amendment.

governed should know that Englishmen Seetion 1 of Chapter VI was passed

tould be found and would always be | after verbal amendments,

found to carry on the Queen’s Governs Tue CILAIRMAN moved the in.

ment,

troduction of t' e fullowing new Soc-
tion after Section | :—

were passed as

The Motion for postponement was
then put and carried.

-~

“ Whoever collects men, arms, or ammu-

) PENAL CODE. nition, or otherwise prepares to wage war with
INDIAN ¢ the intention of cither waging or being pre-
pared to wage war against the Queen, shall
be punished with trangportation for life or jm.
prisotment of either deseription for n rerm

not exceeding ten years, and shall forfeiv all
his property.” .

The Order of the Day being read for
the adjourned Committee of the whole
souncil on “ The Lndian Peunl Code,”
the Council resolved itself into a Com-
Mittee for tha further consideration of
the Cude.

Sections | and 2 of Chapter IV were
Passed ny they stood.

Section 3 provided as follows :—

Agreed to,

Section 2 was passed after a verbal
amendment.

Section J was passed a8 it stood.
Section 4 was negatived on the
Motion of the Clinirman,

Sections 5 and 6 wore severally
passed after smendments,

Sectious 7 to 10 were passed as thoy
stoud, )
The further consideration of the Bill .

was then postponed, and the Council
resmwed its sitting,

* Nothing is an offence which is done by

Person by virtwe of any power given to him
nw, or in tho exercise of any such power

‘&&}:gbm of his judguwent exerted in good
th,

Tyr.  CHATRMAN moved the
Teatoration of tho following Soction
“ the Original Code in licu of tho
Shove :— RETIREMENT OF SIR MORDAUNT

WELLS.

“ Nothing is nn offence which is done by any

\ “‘:*Mm who is jnstified hy law, or who by rea-

M of n mistuke of fact And not hy reason of Sm MORDAUNT WELLS said,
®lnistake of law, in good faith, bolicves him. | 8 he was about to retire from the
% o be justified by law in doing it.”

Couneil, he wished, hefore we adjourn.

cd to-dny, to say o fow words, for

Agreed to, which he had tho permission of His

cetions 4 and 5 wero passed as Bxcellency the Governor-Geeneral, in
they stood.,

explanation of the circumstances under
t
i
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which he had joined this Council and
resigned his seat in it,  In consequence
of the alarmning illuess of Mr. LeGeyt,
who had since died, and the absence of
Sir James Outram, as well as the intend-
ed absence of his ITonorable and learned
colleague (Sir Charles Jackson), it
was feared that the Members present
would not suflice to form a quorum,
and that the several important mea-
sures then under preparation could not
be proceeded with. 8ir Charles Jack-
son, thercfore, before ho left, informed
the Governor-General that he had
placed his resignation of his seat in
this Council in the hands of the 1Tonor-
able and learned Chief Justice, with a
view to its being made use of in case
of necessity.  The contingency of
Mr. LeGeyt’s absence {rom the Presi-
dency having arisen, Sir Charles "Jack-
son’s resignation was sent in and ac-
cepted, and on the 9th of June, he (Sir
Mordaunt Wells) received an extremely
considerate letter fromn the Governor-
General, stating the position of affairs
at the time, and requesting that hLe
would come into the Council in place
of Sir Charles Jaks'n. Ile did so,
and took every possible step to prepire
himself for the different measures
which were coming on before the
Council. Ho took no credit to him-
self for what he had done. ITe would
only mention that at that time the
Arms Bill, the Stamps Bill, the In.
come Tax Bill, and the Licensing
Bill eame under the consideration of
the Council, and from the day he was
appointed up to a few weeks ago, ho
was engaced with his work in the
Council and in the Court for no less
than fourteen or fifteen hours daily,
He did not mean to say that the
Council had in any way benefited by
his labors, though he might state that
le had endeavored to discharge his
dutics to the best of his ability, as far
a3 his health permitted him. He cared
not for the motives imputed to him by
unonymous writers, and would not
notice them. 1lo came here to do his
duty, and he could say that he had
done that duty  conscientiously.
Though he might have differed on many
points from several of his colleagues on
what he considered matters of vital
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_ b
1mportance, he was sure they Wmllgh(;t

him the justice to acknowledge 1S
he never flinched from ,taking o
share of the business of the U0
cil. He had consulted the om0
and learned Vice-President as F"lof
course he should take on the sl
Sir Charles Jackson. Ile tol el
Honorable and learned Vice-P"‘_'s.'r ot
that he felt it would bo most un e
him (Sir Mordaunt Wells) 0
Sir Charles Jackson away romﬂmr
seat in the Council even one &), o f
his arrival in Calcutta. The “-dn,l’w'
the 1Tonorabls and learned 'ced,,uut
sident was that he (Sir Otcilﬂ"
Wells) should remain some ghor (ode
longer in Council until the Pent Mo
had been got through, as he (b‘.rv atb
daunt Wells) had taken an ot ot i
in the consideration of that "".: Mor*
portant measure. But he b,lt ikely
daunt Wells) did not think .lu"h the
that the Council could get “"03" of B
Penal Code even in tho cnﬂf oo
month, and there was anot “:n fro®
deration which preventc 1}0 ]ouofi
acting upon the advice of U l]enb; A
able and learned Viee-I'rest ge ioudf
that was that he had boef . av
advised to diminish i3 Ju ordiné']y
seck necdful rest. o had 5% aly *
written to the Go‘_’ell";"r;
uesting that he might P2 .
;'lesign lis seat in tho CoU” h;d
and after Thursday next'oul.tc.sy ol
reccived the most perfec 'Cm,_ ner
kindness from the GOV"'"mnkothf’
I1e thought it necessary °~d
observations, because ho (stak?
that there should bo any ™ which
the circumstances w0t
joined the Council, 2P
his retirement from 1t the ¥ s
the slightest wish to ontel g art

cil.  On the contrary, Sdm:t;prr‘ Eo;tim‘
in the country, ho BA% CO”il,eX‘
deliberate opinion that ]iticullyhould
tional grounds, it wWas p?{udg” z‘ogii‘
pedient that the Puisuo peile Tof

bo Members of this 07 gies v
dering the multifarious, c“ollﬁltioﬂ
Puisne Judgy, he ha 1 "ttu- i
occupy his whole M2 pind® 11";

[14
without further burden! Dlm“'egvew’o“[

legislative duties. ti
might be, ho hoped ?
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r o
8hoyjy :('.“0 when the Chief Justico
Counci] }{'se 1o be n Momber of this
Usi’no;): he really did not sce how
s b Al I3
Withoy him of the Council eounld go ou
0w
the gy, ‘:th 24d that e had receiv: d
tom I»IOnSt “onsideration and attention
Chitorg yo-tole Members sinee he had
e”\l)‘ei-ls Council.  There was 1ot
“l'thnugh B the Council from whom,
bim l '® might have diflered from
;’:?ll('ﬂe of debate, he had not
{ Tecewved the ytmout courtesy

an
SUTY
€8s, © wns thoroughly

Conyj

. ¥llee

Mg &agr that t}e work done here
Work Y be comiared with the

. 4one . . ‘
by nthe \}r)f\;,‘ﬁ;ly Legislative Assem®

LT TPR T
al g oudu.“o'l,llle thanked the Coun-

owed him to make
on a matter which
' ) 5, be considered as purely
11& 18 any hngelf, by upon which
0 Mignnn PUS Lthat there should be
Tyy, pp;‘el‘“"ﬁion
i LE A N
fheld £, Y- PRESIDENT aid, ho
‘e L Deap (H{It the statement of
> and learred Jud
e o)., ‘ed Judge as
“lnlnb. li"“'*tﬂncvs which led to his
of i, ouncil, as well as the
] B o S retirement,
e Teiipe
\o Ohi.. "“Sllgutxon of the Council,
Ustice wag gn Ex-Ollicio
only one of the two
C()uldl be appointed by
#ueral to be g Member
Fopa(s ember,
, u[’l)ﬂiu(,“ ?r“‘gtllgml hind according.
it Charlog Jackson to
lofe | Sut when Sir Charles
gt with ) Alentta, he Jeft Lis resig-
a Viewmn (the Vice-Pre-ident)
I Cagg ¢ 0 M8 mpking use of
Ta S0 of an [, o, s
Yuopy,, MY dilliculty in form-
g, in Vixing, ng wyg expected
M PN 10 e quence of Mr.
¥ abge o™ and Sir James Out.
After Sic  Charles

s when thoe difliculty

Personyy)

o G Ju, ges
e

llzul l‘:fft
Arogp
Bent ;7

Sir Charles Jack-
v and the Governor-
te_l hig Honorable and
Sir Mordaunt Wells)
tien '}mvi‘s Honorablo and
Sigy . d g ounce been ap-
o Blioy i) 9% be removed. Iis
Lorefore  ypg & purely
> aud he (fhe Vieo-
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President) thought that there was no
one here who could not but admire the
high sense of honor which had induced
him to retire from the Couneil, His
1llouorable and learned friend had
spoken to him on the subject, and
he (the Vice-President) had suggested
that, as his Honorable and learned
friend had prepared himself for the
discussion of the Penal Code which
had then been partly settled by a
Committee of the whole Council, nng
as Sir Charles Jackson might possibly
not be prepared immediately on his
arrival, his Ilonorable and learned
friend should continue in the Council
until that measure was disposed of.
It was considered at that time that the
Code would probably have been almost
completed before Sir Charles Jack-
son’s arrvival, and he (the Vice-Pre.
sident) thought that his Honora-
ble and lenrned friend rather geced-
ed to the suggestion, until the other
day, when his Honorable and learued
friend informed him that, as the Code
could not be completed at once, le
was bound by honor not to remain in
the Council a dny longer than the ab-
sence of Sir Charles Jackson might
render absolutely necessary. e (ithe
Vice-President) could not say any-
thing, though he deeply regretted
losing his valuable assistanea. No one
conld but admire the indefatizable zenl
and attention which he had brought to
bear on the discharge of his duties,
For weeks tho Counecil had assembled
morning after moruing, adjourning at an
hour which, cousidering his Supreme
Court duties, left the Ilunornble and
learned Member searcely any time to cat
his breakfast ; indeed several mornings
he had been oblived to go into (.‘anl:
withont his breakfast. Ie (tho Vice-
President) remembered his l]onorqble
and learned f{riend on se.veml occasions
hastily cowing into his (tlie Vlc'e-
Pregident’s) room and snatching a lit-
tle breakfast.  We must all there-
fore adwire the manner in which the
ITonorable and learned Me.mber had
devoted Limself to the public service,
not only by eoming into tlg‘ls Council as
he did, and enabling the bouncx.l to go
on with its duties when short of Mem.
bers, but also by applying himsclf as he
had done at the sacrilice of his health,

T3
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With reference to the question rais-
ed by his Honorable and learned friend
as to the expediency of Puisne Judges
havinz a seat in this Council, he (the
Vice-President) must confess he dil
not agree with him. He saw no ob-
jection, constitutional or otherwise,
to Puisne Judges being Mombers of
this Council. e could sec no greater
objeetion to Puisne Judges sitting in
the Coune 1 than there could be to th»
Chief Juostice. II's Honorable and
learned friend had made some com-
plimentary observations regarding liim-
self for which he (the Viee-President)
felt much obliged to him. 1la (the
Vice-President) had  always  endea-
vored to do his duty to the best of
his ability, and he trusted that he
should continue to do 8o as long ay
ho had a seat in the Council. He
had done nothing more. 1f the Go-
vernment at home should think that,
for political or other reasons, the
Judges ought not to continue in the
Conneil, he should cheerfully bow
to their decision.

Sirn BARTLE FRERE said, he was
rot aware, when lie came down to the
Couneil to-day, that his lIonoerable and
learned friend opposite intended to
make a statement on the subject, or
that wo were so soon to lose his services
as a Member of this Council. But he
thought he could safely say. even with-
out having hwd an opportunity «f con.
sulting the head of the Government,
that the Government of Indin was
under great obligntion to the [lonor-
able and learned Judge for the abla
manner in which he came and assisted
in carrying on the business of the
Council. It was not ouly that he
enabled us to form a quornm, but that
he assi-ted us in the discussions which
took place on the Income Tax Bill, the
Stamp Bill, and, he (8ir Lartle Frere)
would make no exception, the Arms
Bill.  No body who had taken an in-
terest in the proceedings of the Couneil
Intely, coutd have fuiled to see how much
attention the Honorable and learned
Gentleman had applied to every sub.-
ject which eame hefore us, 1lis flonaor-
able and learned friend had differed on
many points from other Members of tho
Couneil, and from none more than from
himselt (Sir Bartle I'rere). But lo
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(3ir Bartle Frere) liad never seen n:}y
opinion drop from his lIon(_n-nble i
learned friend which was not tho .
pression of an independent ﬂl.ld ho“.‘
judgment, and which, he (sir
T'rere) had no donbt, had » bencont
cffect upon all c¢f us. Nobody éou“'
have attended the mectings of thi3 en
¢il without noticing the carnest
tion which the Honorable and le"irin,_‘s
Gentleman had paid to the 1'1‘00619‘1"1)0,
of the Council, and the person® *,
which the Ilonorable and learnct Darge
had brought to bear upon the ('1'5‘1",1’6],9)
of his duties. Heo (Nir Bart¢ °
¢ould only regret that the I b
and learned Gentleman’s heudth ®
have suffered in consequenc® ﬂ(
begoed in behalf of himselt " ¥
Couneil to return him thf’”']o o
thanks for the assistauce which?
rendoered them, ould pob

He (Sir Bartle FrC"P) wol o the
lhere express any opinion n:bl" and
question raigsed by the 1[0“0”1 gaf
learned Judee, Ilo wou.ld 0'.0[, ow
that it would be impOl"S‘be m.,;in’t“l
deliberations to have l}"'“"m} ability
over with greator digmty ”(,urﬂ”“
than ever sinee the presen N
and learned Vice-Presideut 1.0 ior?
the Chair, and w]mtcVC':ti(‘" s
might be held as to the l"’l’f ror MV
dieney of Puisne Judzes ¢ i 'I’l:
josty’s Supreme Court S“'t:'n" e 1"“;5
Couneil, we all bad reason el ,ml"ll
obligaticns to those traintd toy . ypt
which had so often throwit 72
their proceedings.

Tho Council ndjourned-
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